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CENTRAL ADMINISTRATIVE TRI BUANL, ALLAHABAD B CH 

_I ALLAHABAD. 

2-'6 } !t---- 
All ah ab ad This The Day of Nay, 2000 

Original application No. 400 of 1998 

CORAM: r 

Hon1i;)le Mr. s , ai.swas, A.11,, 

Gulab son Of Punna, 

resident of l.li.llage and Post Raibha, District 

Agra. 

( by advt.Sri A.S. Diwakar) 
VERSUS 

1- Uni on Of India Through General 

Mang er Wes tern Railway, 

N.1mbai. / 

2- Oi.visi anal Railway Manager ( E) 

Jaipur, Rajasthan. 

( by adv: Sri A. Sthalikar) 

Reserv s:J 

. \ 

• ••••• App.li::can t 

• ••. • •• ReSp end ents. 
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0 D E R R 

{ fy Hon Ible f"IL-. 6isw as, e, 1'1..} 

1- Applicant seeks the following remedies. 

i) A dir-ection to the respondents to quash order dt 31-~98 

imposing penal rent payable il'l 28 monthly installm Eflts. 

2- · The case came up for hearing on 2 applicant Is 

c ouns al took adj ourn snenb for illness. Again a · ournment was taken 

by:; the 1 earned cams el. co 17-12-99 thrQJgh a xy , The applicant 1s 

counsel. did not appear on 21-3-2000 and today o 17-5-2000. The 

applicant has· seemingly lost interest in the case. Hence I proceed 

to decide the case on merits on the basis of records, D.A. and R.A.& 

C.A. and oral eubmi s ai on of the respondents1co.msel. 

3- The applicant was transferred f r on chhn era to Bandiqui 
l 

and joined there on 16-10-95. He made an application seeking retention 

of official quarter up t o 31-~96, in the i-nterS3' of his children's 

J 

education- which was r ec rrnmand sd by Inspector of Works. No acconmodation 

was applied for by .the applicant on his own at t e nE11J station of posting 

A notice for penal rent dt , 11-3-98 by Chief CPWI was served m the 
rf · '} · q ~ • P---'- · 2' .. · A- 

ap pH cant to which replied onl\was assessed@ Rs. 1,01!¥= per month 

for· 28 rncnths as per Railway Board's e:a:cular dt B-2-90. The rate 

charged was as per Railway Board's circular nt , 21-12-95 i.e. Wl Rs. 

2!¥= per sq metre for 36.37 sq. metre accommodation held by the applicant. 

This is ·13-pprapriate and uptodat e rate applicable Ln respect of plinth 

and eligibilty end t0i~nshinf. All the factors w~aken ±.tJto 

consi d era ti en. 

4- As per Railway Board+s circular cit. 2-90, only on 

conpstent authority's permission, the quarter could be retaine; J­ 
normal rent. The applicant did not submit any st t~ of his waltls as 

required and no 

charg eel with QJt 

ex tensi on was g ranlted. Therefore, p ~ al rent was 
P~{ 

any extensiof}\being deductEd. Thi~·submission has 

been discussed later in this order. 
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5- 'overstayed in the quart eFS 
~k~· 

p eri o~ He UJght ~o have 

The applicant has d eci dely 
- beyond his normal 2 months' admi,ssible 

vadatsd the c;uarter on 16-12-95. El.it h.e..:actua ly vacated it on 

21-3-9 s. / 

6- It is an undisputed fact that he had made a representation 

· ·for retention of the quarter in the interest of his chnl dr en+s 

education upto 31-5-96 which was cec cnmended, In ·terms of the circular 

' of the Railway Deptt, the quarter can be retained on transfer up t o 

2 months on normgl, rent and upto ano th ar 6 months or up t o the conpletion 

of the running ackad sni.c year for educational sasona, The rEprstentation 

of the applicant was not disposed of in the hi ht of this cirOJlar• 

Th e ackadanic year normally ends by Aprii/f•1ay. Hence his application 

seeking extension upto tnay/96 was reasonable. It was reconmended py the 

Inspector Of uorks , The prayer was rajected on frivolous grour;icts-. ' 

7- The pl~a that he was not offered any quarter at the·n,ew 

s t.atd on by the re3pondgits is not tenable. Ap lication for quarters 

'are required to be made by the· applicant. hims f ,{}.u.ssi on to do ~hat 
can not be a grUJnd for retenticn of the 

station .. 

the pr evi UJs 

s- The rate of penal r sn t.fras been dis ut ed though, the facts 
\ 

and submissions show that uptodate rates of pen rent·was worked 

. I Cl.It. 

I am, however, of the view that the respondent ]d 
I 

allow the applicant ·the benefit of the circular which _express.il.y 

9- not 

. ' 

' 
provides for ex tensd cn of accon!Jlodatiorn\ facili y 'aDt the old station 

in the interest of education upto 6 months of completion of 

educational session. Accordingly, theapplicant is eligib~e to 

retain the quarter at normal rent upto 2 months normal - 6 months 

for education purpose .. The-deduction, it is observs:l, was otherwise~ 

made after granting notice. 



(4) 

10- 

the 

In view o~. the fore:Joing the O.A. is dispJ£Cl of with cL:.---' .• 
following; The order of the r~pondent dt. !31-3-9 is madified 

I\ 
to the following extent. The pencl rent w~ld be rscala.Jlated w.e.f. 

1-6-96.~to 31-5-96 dOJble.the normal rent should be charged~ p-V'- ~ 

Over-Collection if any wQ.Jld be refliiadeo within 1 mcnth of this 

order. 

11- 
• 

No order as to cosss. 

I 


